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I'N THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

REVI EW PETI TI ON (C) NO 2038 OF 2013
SPECI AL LEAVE PETI TI (]I\In( C) NO 23578 of 2012
STATE OF PUNJAB AND ORS. .. PETI TI ONER( S)
VERSUS
HARBANS LAL . . RESPONDENT( S)
W TH
SPECI AL LEAVE PETI TI ON( C) No. 36645 OF 2013

SPECI AL LEAVE PETI TI ON(C) No. 36646 OF 2013

SPECI AL LEAVE PETI TI ON(C) No. 336 OF 2014

SPECI AL LEAVE PETI TI ON(C) No. 491 OF 2014
SPECI AL LEAVE PETI TI ON( C) No. 3408 CF 2014
SPECI AL LEAVE PETI TI ON( C) No. 3409 OF 2014
SPECI AL LEAVE PETI TI ON(C) No. 3411 OF 2014
SPECI AL LEAVE PETI TI ON(C) No. 3511 CF 2014
SPECI AL LEAVE PETI TI ON(C) No. 3512 OF 2014
SPECI AL LEAVE PETI TI ON(C) No. 3513 OF 2014
SPECI AL LEAVE PETI TI ON(C) No. 4769 COF 2014
SPECI AL LEAVE PETI TI ON(C) No. 4770 OF 2014
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SPECI AL LEAVE PETI TI ON(C) No. 4771 OF 2014
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Reason:

SPECI AL LEAVE PETI TI ON(C) No. 5788 COF 2014
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SPECI AL LEAVE PETI TI ON(C) No. 8324 OF 2014
SPECI AL LEAVE PETI TI ON(C) No. 8386 OF 2014
SPECI AL LEAVE PETI TI ON( C) No. 8427 OF 2014
SPECI AL LEAVE PETI TI ON(C) No. 8428 OF 2014
SPECI AL LEAVE PETI TI ON( C) No. 9830 OF 2014
SPECI AL LEAVE PETI TI ON( C) No. 9831 COF 2014
SPECI AL LEAVE PETI TI ON(C) No. 9832 OF 2014
SPECI AL LEAVE PETI TI ON(C) No. 9833 OF 2014
SPECI AL LEAVE PETI TI ON( C) No. 9836 COF 2014



SPECI AL LEAVE PETI TI ON( C) No. 9837 COF 2014

SPECI AL LEAVE PETI TI ON( C) No. 9838 OF 2014

SPECI AL LEAVE PETI TI ON(C) No. 9839 OF 2014

SPECI AL LEAVE PETI TI ON( C) No. 9842 COF 2014

SPECI AL LEAVE PETI TI ON( C) No. 11957 2014

SPECI AL LEAVE PETI TI ON( C) No. 13991 2014

SPECI AL LEAVE PETI TI ON( C) No. 13993 2014

SPECI AL LEAVE PETI TI ON( C) No. 13995 2014

SPECI AL LEAVE PETI TI ON( C) No. 13996 2014

SPECI AL LEAVE PETI TI ON( C) No. 13997 2014

SPECI AL LEAVE PETI TI ON( C) No. 14034 2014
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ORDER
REVI EW PETI TION (C) NO 2038 of 2013
I N SPECI AL LEAVE PETITION (C) NO 23578 OF 2012
After hearing Shri V.K Bali, |earned senior
counsel appearing for the petitioner(s), we are of
the opinion that no case for review of order dated

30.07. 2012 i s nmade out.

The Review Petition is disnissed accordingly.

IN ALL THE SPECI AL LEAVE PETI TI ONS

Del ay condoned, if any.

Heard Shri V.K Bali and Shri P.P. Rao, |earned

seni or counsel appearing for the petitioner(s).

We are of the opinion that the H gh Court has
not comtted any error which would call for our
interference in exercise of our jurisdiction under

Article 136 of the Constitution of |ndia.

Accordingly, al | t he Speci al Leave Petitions

are di sm ssed
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We direct the State of Punjab not to file any
nor e speci al | eave petitions agai nst t he simlar
i ssues as consi der ed by t he Hi gh Court in t he

i mpugned judgnment (s) and Order(s).

.............. cJl .
[ H L. DATTU ]

................ J.
[ ARUN M SHRA ]
NEW DELHI ,
NOVEMBER 04, 2015.
1
| TEM NO. 20 COURT NO. 1 SECTI ON | VB
SUPREMECOURTOF | NDI A

RECORD OF PROCEEDI NGS



R P.(C) No. 2038/2013 In SLP(C) No. 23578/2012

STATE OF PUNJAB & ORS Petitioner(s)
VERSUS

HARBANS LAL Respondent ( s)

WTH

SLP(C) No. 36645/2013
(Wth Ofice Report)

SLP(C) No. 36646/2013
(Wth appln.(s) for exenption fromfiling OT. of annexures and
appl n. (s) for stay of contenpt proceedings and Office Report)

SLP(C) No. 336/2014
(Wth Ofice Report)

SLP(C) No. 491/2014
(Wth Ofice Report)

SLP(C) No. 3408/2014
(Wth Ofice Report)

SLP(C) No. 3409/2014
(Wth Ofice Report)

SLP(C) No. 3411/2014
(Wth Ofice Report)

SLP(C) No. 3511/2014
(Wth Ofice Report)

SLP(C) No. 3512/2014
(Wth Ofice Report)

SLP(C) No. 3513/2014
(Wth appln.(s) for stay and Ofice Report)

SLP(C) No. 4769/2014
(Wth Ofice Report)

SLP(C) No. 4770/ 2014
(Wth Ofice Report)

SLP(C) No. 4771/ 2014
(Wth office report)

SLP(C) No. 5788/2014
(Wth InterimRelief)

SLP(C) No. 8324/2014
(Wth InterimRelief and Ofice Report)

SLP(C) No. 8386/2014
(Wth appln.(s) for c/delay in filing SLP and Interim Reli ef
and O fice Report)

SLP(C) No. 8427/2014
(Wth InterimRelief)

SLP(C) No. 8428/2014
(Wth InterimRelief)

SLP(C) No. 9830/2014
(Wth appln.(s) for c/delay in filing SLP and O fice Report)



SLP(C) No. 9831/2014
(Wth appln.(s) for c/delay in filing SLP and Ofice Report)

SLP(C) No. 9832/2014
(Wth appln.(s) for c/delay in filing SLP and O fice Report)

SLP(C) No. 9833/2014
(Wth appln.(s) for c/delay in filing SLP and stay, OR)

SLP(C) No. 9836/2014
(Wth appln.(s) for stay and appln.(s) for c/delay in filing
SLP and O fice Report)

SLP(C) No. 9837/2014
(Wth appln.(s) for c/delay in filing SLP and Ofice Report)

SLP(C) No. 9838/2014

(Wth appln.(s) for c/delay in filing SLP and appln.(s) for
stay and appln.(s) for c/delay in refiling SLP and O fice
Report)

SLP(C) No. 9839/2014
(Wth appln.(s) for c/delay in filing SLP and O fice Report)

SLP(C) No. 9842/2014
(Wth appln.(s) for c/delay in filing SLP and appln.(s) for
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stay and O fice Report)

SLP(C) No. 11957/2014
(Wth Ofice Report)

SLP(C) No. 13991/2014
(Wth appln.(s) for c/delay in filing SLP and Ofice Report)

SLP(C) No. 13993/2014
(Wth appln.(s) for stay and appln.(s) for c/delay in filing
SLP and O fice Report)

SLP(C) No. 13995/2014
(Wth appln.(s) for c/delay in filing SLP and appln.(s) for
stay and Ofice Report)

SLP(C) No. 13996/2014
(Wth appln.(s) for exenption fromfiling O T. and appln. (s)
for c/delay in filing SLP and Ofice Report)

SLP(C) No. 13997/2014
(Wth Ofice Report)

SLP(C) No. 14034/2014
(Wth appln.(s) for c/delay in filing SLP and Ofice Report)

SLP(C) No. 14035/2014
(Wth appln.(s) for c/delay in filing SLP and Ofice Report)

SLP(C) No. 16336/2014
(Wth appln. for c/delay in filing SLP and O fice Report)

SLP(C) No. 17267/2014
(Wth appln. for c/delay in filing SLP and stay, Ofice Report)

SLP(C) No. 18544/2014
(Wth appln. for c/delay in filing SLP and Office Report)

SLP(C) No. 9463/ 2015
(Wth appln. for c/delay in filing SLP and Ofice Report)



SLP(C) No. 16273/2015
(Wth appln. for c/delay in filing SLP and Ofice Report)

SLP(C) No. 21459/2014
(Wth appln. for c/delay in filing SLP and O fice Report)

SLP(C) No. 27783/2014
(Wth appln. for c/delay in filing SLP and stay, Ofice Report)
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SLP(C) No. 9829/2014
(Wth appln.(s) for c/delay in filing SLP and O fice Report)

SLP(C) No. 20/2015
(Wth appln.(s) for exenption fromfiling c/c of the inpugned
judgnent and InterimRelief and Office Report)

SLP(C) No. 9243/2015
(Wth appln. for c/delay in filing SLP Ofice Report)

SLP(C) No. 9168/2015
(Wth appln. for c/delay in filing SLP Ofice Report)

SLP(C) No. 9242/2015
(Wth appln. for c/delay in filing SLP Ofice Report)

SLP(C) No. 9462/ 2015
(Wth appln. for c/delay in filing SLP Ofice Report)

SLP(C) No. 5270/ 2015
(Wth InterimRelief and Ofice Report)

SLP(C) No. 10405/2015
(Wth appln. for c/delay in filing/refiling SLP Office Report)

SLP(C) No. 10880/ 2015
(Wth appln. for c/delay in filing/refiling SLP Office Report)

SLP(C) No. 16272/2015
(Wth appln. for c/delay in filing SLP Ofice Report)

SLP(C) No. 5962/ 2015
(Wth InterimRelief and exenption fromfiling c/cof the
i mpugned judgment, O fice Report)

SLP(C) No. 23878/2013
(WthlinterimRelief and Ofice Report)

SLP(C) No. 18099/2015
(Wth appln. for c/delay in filing SLP and Ofice Report)

SLP(C) No. 30112/2015
(Wth appln.(s) for pernission to file additional docunents and
appln.(s) for c/delay in filing SLP and O fice Report)

S.L.P.(C...CC No. 17372/2015
(Wth appln.(s) for c/delay in filing SLP and Ofice Report)

Date : 04/11/ 2015 These petitions were circul ated today.
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CORAM :
HON' BLE THE CHI EF JUSTI CE
HON' BLE MR. JUSTI CE ARUN M SHRA

M V.K. Bali, Sr. Adv.
M. Sanchar Anand, AAG
Ms. Aditya Soni, Adv.

M Apoorv Singhal, Adv.

For Petitioner(s)



Kul di p Si ngh, Adv.

P. P. Rao, Sr. Adv.
Sanchar Anand, AAG
Apoorv Singhal, Adv.
Kul di p Si ngh, Adv.

Jagjit Singh Chhabra, Adv.
Nar esh Bakshi , Adv.
Devendra Si ngh, Adv.

For Respondent (s) Tushar Bakshi, Adv.

Suni t a Shar ma, Adv.

P.N. Mshra, Sr. Adv.
Neeraj Sharma, Adv.

S. K Qupta, Adv.

Raj esh Vernma, Adv.

Bal bir Singh Gupta, Adv.

Pur ushott am Sharma Tri pat hi, Adv.

Vi kas Kumar, Adv.
Mani sh Pal i wal , Adv.
Pawan, Adv.

Raj at Sharnma, Adv.

Prabhoo Dayal Tiwari, Adv.
D nesh Vernma, Adv.

Aman Arora, Adv.

Arvind Kashyap, Adv.
Subhasi sh Bhowmi ck, Adv.

Mukesh K. vernma, Adv.
Ramesh, Adv.
Ashwani Bhar dwaj , Adv.

S. Nithin, Adv.
Ani| Kumar M shra-1, Adv.
Ravi Kant, Adv.
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UPON hearing the counsel the Court made the follow ng
ORDER

Del ay condoned, if any.

The Review Petition and the special |eave
petitions are dism ssed.

As a sequel to above order, all pending
applications, if any, are al so disposed of.
[ Charanjeet Kaur ] [ Vinod Kulvi ]
A R -cumP. S Asstt. Registrar

[ Signed order is placed on the file ]



